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None is present for the appellant. A perusal of the order of
last date of hearing i.e. 11/11/2021 makes it clear that today was
the last opportunity for the appellant not only to appear but to

make the final submissions also. The order reads as follows:

“None is present for the appellant. Earlier time was requested to trace the
file which got lost while shifting of appellant’s premises. In the interest
of justice, one more opportunity is given to the appellant.  Matter be
taken up for hearing on December 21, 2021 for awaiting the presence

of appellant and further proceedings. ”
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2. Keeping in view the absence of appellant despite the said
direction and observations in the above order, it is appropriate and
reasonable to hold that the appellant is not interested in pursuing
the impugned appeal. Resultantly, the appeal is, ordered to be

dismissed for want of prosecution.

( RACHNA GUPTA)
MEMBER (JUDICIAL)
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